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Te A1l Qomzissionars of Income=taXe ‘
2, A1l Additional Commissioners of Income-taxe ;
3. A1l Diresiors of Tuspecticn, ' |
4. Tae Chief Sexcatery to Government of Assam.
- 5. The Director 13S(D.Ty) Staff College, Nagpuz. !
te  The Chiel Zecretary to Government of Nagaland,
7s The Comptroiler and Auditor General of India,
8. The Accountant General, Assam and Nagaland, Safillong.
9. ALl gfficers/Sections in the Board's office.
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' TO THE GOVERNMENT OF INDIA,




